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to forward four copies of such
statements and briefs to this Secre­
tariat as soon as they are finalised.

During the working hours these 
copies may kindly be sent to Mr. 
B. N. Tandon, Joint Secretary to 
the Prime Minister, Room No. 8, 
Parliament House; and at the Prime 
Minister's House after working
hours and on holidays.”
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MR. SPEAKER: ‘As In the past'. 
That is in that paper also. This was 
just revived.
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“Earlier on, I am not quite sure, 
what date in 1964 and perhaps once 
before, a suggestion was made that 
questions pertaining to Pakistan 
and Kashmir should be shown to 
the Prime Minister”
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PAPERS LAID ON TABLE

Reports of Monopolies and Restric­
tive Trade Practices Commu:&k>n re: 
M/s. Larsen and Toubro Ltd., M/s. 
Carborundum Universal L m , Madras, 
M/s. Hindustan Aluminium Corpora­
tion L m , Bombay and M /s. Lucas-  

TVS Ltd., Madras

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA); I beg to lay on the 
Table a copy each of the following 
Reports (Hindi version) of the Mono­
polies and Restrictive Trade Prac­
tices Commission under section 61 of 
the Monopolies and Restrictive Trade 
Practices Act, 1969:—

(1) Report under section 23(6) of 
the said Act in the case of M/s 
Larsefi and Toubre Limited and the 
Order dated the 11th October, 1972 
of the Central Government
(2) Report under section 21(3) (b) 

of the said Act in the ease of M/s. 
Carborundum Universal Limited, 
Madras and the Order dated the 1st 
October, 1971 of the Central Gov­
ernment th^rccm.
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(8) Report under section 22(3)
(6 ) of the said Act in the case off 
M/s. "Hindustan Aluminium Corpo­
ration Limited, Bombay and the 
Order dated th'ellth February, 1974 
Of the Central Government thereon.

(4) Report under section 21(3)
(b) of the said Act in the case of 
M/s. Lucas-TVS Limited, Madras 
and the order dated the 28th March,
1974 of the Central Government 
thereon. [Placed in Library. See 
No. LT-0O24/75[.

Annual Reports for 1973-74 or Bharat 
Eukctronics Ltd., Bangalore and 
Bharat Dynamics Ltd., Hyderabad 
and Navy (Pension) 1st Amndt. Re­

gulations, 1975

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVINDA VERMA): On behalf 
of Shri Janaki Ballav Patnaik, I beg 
to lay on the Table:—

(1) A copy each of the following 
papers (Hindi and English veisions) 
tinder sub-section (1) of section 619 A 
of the Companies Act, 1936:—

(!) Annual Report of the Bharat 
Electronics Limited, Bangalorq, for 
the year 1973-74 along with the 
Audited Accounts and the comments 
of the Comptroller and Auditor 
General thereon.

(ii) Annual Report of the Bharat 
Dynamics Limited, Hyderabad, for 
the year 1973-74 along with the 
AuAted Accounts and the com- 
©omments of the Comptroller and 
Auditor Gtperal thereon. tPTaced 
in Library. See No. LT-902S/75]

(2) A copy of the Navy (Pension) 
first Amendment Regulations, 1975 
(Hindi and English versions) publish­
ed in Notification No. S.R.O. 64 in

Gazette of India dated the 15th Feb­
ruary, 1975 under section 185 of the 
Navy Act, 1957. [Placed in Lib raj y. 
See No. LT-9026/75].

Employees’ PF (11th and 1 2 tr  
Amendment) Schemes, 1974, Coal 
Mines Rescue (Amendmennt) Rules, 
1975, Payment op Wages (Air Trans­
port Services) Amendment Rules, 
1974, Corrigendum to Notification 
No. G.S.R. 871, dated 10th August, 
1974 under Employees’ PF and Family 
Pension Fund Act, 1952, and Annual 
Report of Coal Mines Labour Wel~ 

pari; Organisation, Dhanbad, for
1973-74

SHRI BALGOVIND VERMA: I
beg to lay on the Table: —

(1) A copy each of the following 
Notifications (Hindi and English ver­
sions) under sub-section (1) of section
7 of the Employees* Provident Funds 
and Family Pension Fund Act, 1952:—

(1; The Employees’ Provident 
Funds (Twelfth Amendment) 
Scheme, 1974, published in Notifica­
tion No. G.S.R. 1400 in Gazette of 
India dated the 28th December, 
1974.

(ii) The Employees' Provident 
Funds (Eleventh Amendment) 
S ’heme, 1974, published in Notifica­
tion No. G.S.R. 1401, in Gazette ot 
India, dated the 28th December,
1974 fPlaced m Library See No. 
LT-9027/75].

(2) A copy each of the following 
Notifications (Hindi and English ver­
sions) • under sub-section (7) of sec­
tion S9 of the Mines Act, 1952.—

(\) The Coal Mines Rescue (Am* 
en.IjneLt) RjIcs, 1975. published in 
Notification No GS.R 193 in 
Gazette of India dated the 8th 
fV  -uary, 1975.


